IN THE CENTRAL ADMIMEISTRATIVE TRIBUNAL HYDERABAD BENCH
AT HYDERABAD.

C.A.NO. 354 of 1994,

Betuman ' Datomd: 7.3.1995,

N. Bikshapathi ' cos Applicant
And
1. Ths General Manager, Ordinance Factery Project, Ministry
of Dzfence, Government of India, tddmailaram village,
Maedak Oist,

Ze HNEVENUE ULTISLONEL WillUWly w@iigme ouuy g —m—y—— - o

A.P,Sangareddy, Fedak Oistrict.

oo Aespondents

Counsel for tha Applicant : Sri. Meharchand Nori

Counsel for the Raspondents : Sri. N,V.Ramana, Addl. CG5C.

: Sri. I.V.Ragha Krishna Murthy,
SC fEJI.‘ R.pt .

CORAM:
Hon'bls Mr. A.Y¥. Heridasan, Judicial Momber

Hon'ble fir. A.B.Corthi, Administrative lember

Cﬂntd:.-nZ/“
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0.A. 354/94. Dt., of Decision : 07=-03-95,

ORDER

! As per Hon'ble Shri A,V, Haridasan, Member (Judl.)

Land Mgasuring 15.11 Acras in Survey Naos. 236, 237
and 247 of Indrakaram Village wes bslonging to the applicant
and his motheﬁyuas acquiréd by the Govt.of A;P. for the purposa

of Establishing the Ordnance Factéory. The name of the applicant

was not shown in the first list preparad by the Revenue authorities
@2 @ 4gill ULIPLSCBO PerSuliyg UF & gepPenaent DT Ttne Land displaced

person. His mother's nams was shoun as 8 dependent of Shri
N. Gandaiah,éoming to know thaﬁjthe applicant made a representation

to the revenue authorities to rectify the mistake and the authority

ractified it by showing the applicant’'s name as dependent of

was not given an employment in the factory under the land displaced .
persons’ quota, It is under these circumstancea)far a direction

to the respondents to consider the case of the applicant for
appointment £p any posts under the establishment of the first
respondents factory, as the applicant Ss a lahd'displaced persong,
that thes applicant has fPiled this application. rThe respondents

in their.reply affidavit concedd that the applicant's name has

now been shown in the third list as a dependent of Smt., N.Szyanna

the land displaced, but they contend that as the pirst list is

- L

are remote,

2. Heard learned counsel fPor both the parties. The claim
of the applicant for preferential statement in the matter of
pinkomd 7
employment under the land displaced quota is not sariouslyxXxx
- £
disputed. The respondents concede that the applicant is a

dapendent of the land displaced and he is therefore gntitled

to put forth his claim for appointment, Only contest is that

o0l



as the Pirst list is still undsr nperationqﬁiﬁ

-3-

:;}tha chance

of the applicant getting employmsnt in the near futurs ﬁg;

;Bl@dl, - The applicant is yet entitlad to be cc

e

turn for appointment under the quota of land d

nsiderad in his

ispdaced. Under

these gircumstances yg dispose of this application directing

the respondents to consider the case of tha applicant for

appointmsnt for any gzgéf?suitable postg in the factory in

his turn and to offer him amplaymentj

Dated ¢

ﬁamber(Admn.

Thg 7th March 1995,

(Dictated in Open Court)

Copy to:i=

1+ The General Manager, Urdiance Factg
Defence, Government of India, Eddun

Medak District.

2, Ravenue Divisional Officor, Sangarc

Sangaraddy, Medak Jistrint.,
spr 4. Uns copy to Sri. N,V.Ramana, Addl,
5, 0UOne copy to Sri.
CAT, Hyd.
6. One copy to Library, CAT,
7. 0Ono.spare copy.
Ram/=-
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I.V.,Radha krishna

Hde

he is found not

(4.Y. Haridasan) e

Nambar(ﬂudl.)

Jeputy

253 957
Registrar (Judl,)

ry Projcct, Minietry of
ailaram Village,

ddy, Governmont GF‘H.PJ

oy

CGSC, CAT, Hyd.

Murthy, SC for A,P,
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